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Record of Proceedings

Learned counsel for PGCIL requested for time to file rejoinder to the reply of
Interlocutory Application. Learned counsel for PGCIL further submitted that Essar

Power Gujarat Ltd. (EPGL) has challenged the Commission’s order dated 29.1.2016
in the present Petition No. 440/MP/2014 before the Hon’ble Appellate Tribunal for
Electricity. However EPGL did not disclose the same before the Commission.

2. Learned counsel for EPGL submitted that Essar has filed an appeal against
the Commission’s order dated 29.1.2016 before the Hon'ble Appellate Tribunal for
Electricity in the month of April, 2016 which is likely to be listed for hearing on
admission inthe month of February, 2017.

3. After hearing the learned counsel for PGCIL and EPGL the Commission
directed EPGL to submit the copy of the appeal filed before the Hon’ble Appellate
Tribunal by 11.2.2017. The Commission directed PGCIL to file its rejoinder, by
17.2.2017 with an advance copy to EPGL.

4. The petition shall be listed for hearing on 23.3.2017.

By order of the Commission
Sd/-

(T. Rout)

Chief (Law)
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